. Sahjad Ali, S/o Shri Nawab Ali,
R/o House No.225 Satipur, Masjid Murar,
Gwalior (M.P.),

i 3. Laxmi Narayan, S/o0 Tulsi Ram,
i R/0 Loha Mandi, Sewa Nagar,
i | New Tulst Bijar, District Gwalior.
¥ 4. Raju, S/o Kamla Prasad,
R/o Aara Mill, Kohli Samaj Daftar Ke Pass,
Post Office Birla Nagar, Gwalior, (M.P.). i Applicants

(By Advocate Smt. A. Basheer)

Vs.

1. Union of India, through General Manager,
North Central Railway, H.Q., Allahabad.

% Dy. Ratlway Manager (Personal).
North Central Railway, JThansi.

3. Station Superintendent,
North Central Railway, Gwalior.

T e g

4. Assistant Divisional Mechanical Engineer,
Gwalior, Central Railway. Jhansi.
; 5. Regional Supenntendent,
LAY Gwalior Choti Line,
e i Central Railway,Gola Ka Mandir,
G Gwalior (MLP.). Respondents

(By Advocate Shri P.N. Rai,
5] Senior Standing Counsel for Railways)

ORDER
Heard Smit. A. Basheer, the learned counsel far the applicants and Shn

Rai, the learned Senior Standing Counsel for Railways.
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Singh, Son of Kamal Singh and others, who were engaged later than the

applicants were regularized. The applicants made representations to the
competent authority for reconsideration of their case. The pleas made were

turned to deaf ears.

3 I have considered the submissions of the leamed counsel for the applicants
In support nf'th;a case of her clients. Provisions of Para 179 (x111) are quite clear
on the subject.

The relevant portion of Para 179 (xiti) reads as under:

“179 (xu1) Casual Labour, Substitutes and Temporary hands:- (a)
Substitutes, casual and temporary workmen wall have prior claim over others to
permanent recruitment. The percentage of reservation for Scheduled Castes and
Scheduled Tribes should be observed in recrutment to temporary or permanent
vacancies.

{b) Substitutes, casual and temporary workmen who acquire temparary
status as a result of having worked on other than projects for mare 120 days and
for 360 days on projects other than casual labour with more than 120 days or 360
days service, as the case may be should be considered for regular employment
without having to go through Employment Exchanges. Such of the workmen as
join gervice before attaining the age of 25 years may be allowed relaxation of
maximum age limit prescribed for Group ‘D’ posts to the extent of their total

service, which may be either continuous or broken penods.”
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~ issued to the respondents in this regard. 2

6. Accordingly, the respondents are hereby directed to decide the
representations of the applicant in accordance with para 179 (xiii) of the Indian
Railway Establishment Manual and other Rules governing the subject treating this
O.A. itself as a representation from the applicants within a period of three months
from the date of receipt of a certified copy of the order and in accordance with

law.

(AK. SINGH
e MEMBER(A)
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